[16 March, 2000] RAJYA SABHA

Ratification of ILO convention

2362. SHRI RAMACHANDRA KHUNTIA: Will the Minister of LABOUR
be pleased to state whether Government are proposing to ratify ILO convention
No. 87, 98, 105 and 182 as these ILO conventions are included in 7 core
labour standards?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR (SHRI
MUNI LALL): Government proposes to ratify ILO Convention No. 105
concerning Abolition of Forced Labour. A Statement to this effect has been
laid on the Table of the Lok Sabha on 1.3.2000 and in the Rajya Sabha on
9.3.2000. Guarantees provided for in Conventions No. 87 concerning Freedom
of Association and Protection of the Right to Organise and No. 98 concerning
Right to Organise and Collective Bargaining are by and large available to
workers in this country. However, the Government is unable to ratify these
two Conventions mainly due to the reasonable restrictions imposed on
government servants in the country through service rules and regulations.
Tripartite and inter-ministerial consultations are in progress with a view to
take a decision on the ratification of ILO convention No. 182 concerning Worst
Forms of Child Labour.

ILO norm for fixing wages

2363. DR. Y. LAKSHMI PRASAD: Will the Minister of LABOUR be
pleased to state:

(a) whether International Labour Organisations has fixed any norm and
quantum for fixing minimum wages for skilled, semi-skilled and unskilled
labourers;

(b) if so, the details thereof; and

(c) how it compares with Indian norms fixed by Government and each
state?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR (SHRI
MUNI LALL): (a) to (c) the International Labour Organisation have adopted
Convention No. 26 concerning Minimum Wages Fixing Machinery and
Convention No. 131 concerning Minimum Wage Fixing. Convention No. 26
envisages that a ratifying country should create or maintain machinery whereby
minimum rates of wages can be fixed for workers employed in certain of the
trades in which no arrangement exists for the effective regulation of wages by
collective agreement or otherwise and wages are exceptionally low. In
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